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# Coplinued from provioss Fage..., =

The Basis of Allotment was finalised In consultation with the Designated Stock Exchange, being BSE Limited on September 26, 2025, i) :Jl:“:m“r:'tg’;? iff";d"""bﬂﬂ':: 'I’““T? {M:"‘F: T“;;Fim S"F”ﬁii"ﬂ ey i i o
otmen =, Wi nave ol S IS5UE FICE 0 ME. i=REer 1l 1ATE Qranowe, Nas DEEN OO 0N & MOpriong dSEE 1N CONSURAL00n WI A ] 15 CALEQOT
1) Allotment to Individual Investors (After Technical Rejections) : BRIty o et

fas bean subscribed to the extant of 1.22 times of QIB portion, As parthe SEBI Regulations, Mutual Funds wera Allottad 5% of the Equity Shares of QIB Portion availablei.e., NIL
The Basis of Allotment 1o the Individual Investors, who have Bid at cut-off Price or at or above the [ssue Price of Rs. 70/~ per Equity Share, was finafized in consultation with Equity Shares and other QIBs and unsatisfied demand of Mutual Funds were Allotted the rémaining available Equity Shares e, 3,52 000 Equity Shares on a proportionate
BSE Limited. The category has been subscribed to the exdent of 31.43 times. The tofal number of Equity Shares Allotted in this categaory is 6.20.000 Equity Shares to 155 basis. The fofal number of Equity Shares Allofted inthe CHE Portion is 3,52 000 Equity Shares which were alloited to 2 successiul QIB Investors. The category-wise defails of
successiui applicants. The datails ofthe Basis of Allntman? of the said category is as undar; the Basis of Allatment ara as under;

| I [ No. of Shares Applied | No. of Applications | % of [Total No. of Shares applied [, - | No.of Equity Shares | .~ | Total No. of shares | Category TS BANKS MFS i0s NBFCS AF FPC/FN Others Total
no | for (Category wise) Received Total in each category Allotted per Applicant aliocated, alloted
i 4,000 4.877 100.00 1,94,88,000 100.00 4,000 7220 §,20,000 aiB - - - - - 352,000 3.92,000
TOTAL 4 872 100.00 1,94,88,000 100.00 6.20.000 3) Allocation to Markel Maker (Alter Technical Rejections & Withdrawal): Tha Basis of Allotment to Market Maker who have bid at Issue Price of 270/~ per Equity Shares or

above, was finalized in consultation with BSE Limited. The category was subscribed 1.00 imes .2, for 34,000 Equity Shares the total number of shares allofted inthis category

2) Allotment to Non-Insfitutional Investors- Above Rs. 2 Lakhs and Upto Rs.10 Lakhs (After Technical Rejections) i5 94,000 Equity Shares. The category wise details of the Basis of Allotment are as under

The Basis of Alloiment to the Non-Institutional Imvestors, whao have Bid at cut-off Price or at or above the Issue Price of Rs. 70/- per Equity Share, was finglized in consultation
with BSE Limited, The category has been subscribed fo the extent of 25,27 times. The total number of Equity Shares Allotted in this category is §8,000 Equity Shares to 14 ol oo dbebobed ap_pliud H"_mh“ “ : ik T:_Ihl .H"' Ul SR Ao FYOROUGRITS. || THaVim ot BROMRSS, | WLAY M. 04 Siiat o
: : : ] no | for (Category wise) | applicafions received | Iotal | applied in sach category | total | shares available | foapplicants | allocated,/ allotted
successful applicants. The detalls of the Basis of Aflotment of the said category (5 as under: 1 94 000 n 100,00 94 000 100,00 34,000 i 34 000
Sr. | No. of Shares applied Number of % 1o Total No. of Shares %to | Mo.of Equity Shares |Ration of allottees| Total No. of shares TOTAL i 100.00 94,000 100.00 | | 94,000
No | for (Category wise) |applications received | total | applied in gach category | total | Allotted per Applicant | to applicants | allocated/alloted : ; - '
3 E000 193 90,06 18.72.000 B 17 000 154 78,000 B} Allotment to Anchor Investors {After Technical Rejections)
- , The Company in consultation with the BRLM has allocated 5,28,.000 Equity Shares to 4 Ancher Investors at the Anchor Investor issua price of Rs. 70¢- per Equéty Shares in
: Lt E 45 LEl L AL LA ! accordance with the SEBIICDR Regulations. Thi 15 60% ofthe QIR Cate
3 10000 5 1.46 50000 5 ok & 000 00 0 COOTOEIHeE 5 AQUELONS, N5 TERreseris s Ol kne dlEQOry.
4 12000 a 1.37 48,000 216 6.000 0 { CATEGORY FIS/BANKS MF'S IC'S NBFC'S AlF FPI/FPC VEC'S
5 14000 13 3.749 1,82,000 B.18 .000 1:13 B0 ANCHOR ) : 5 : 1.92 000 4 36,000
d 1
6 Eﬂﬁﬂ“m ; SC;I:I-IJ 0.00 0.00 6.000 151 4000 The Board of Directors of our Company at Its meeting held on September 26, 2025 has taken on record the basis of allotment of Equity Shares approved by the Designated
: m;‘ 343 100,00 57 24 000 100.00 35000 stock Exchange. being BSE Limited and has allotted the Equity Shares to vanous successful applicants. The Allotment Advice Cum Refund Intimation will be dispatched to

the address of the investors as registerad with the depositories. Further, instrictions to the SC58s have been dispatched’ mailad for unblocking of funds and transferto the
Public |ssue Account on or bafore September 29, 2025 and payment to non-Syndicate brokers have been issued on September 28, 2025, In case the same is not recaived
within ten days, investors may contact the Hegistrar fo the Issue at the address given below, The Equity Shares aliotied to the successiul aliotiaes shall be uploaded on or
before September 17, 2025 for credit into the respective beneficiary accounts subject to validation of the account details with the depositories concerned, The Company is
inthe process of obtaining the Rsting and trading approval from BSE Limited and the trading of the Equity Shares is expected to commence on September 30, 2025,

Piease Note : 2 (Twa) lot of 2000 shares have been afliocated to All the 1 Successtul Allottees from Category 8000 to 14000 (except Category 6000),
3)  Allolment to Non-Institutional Investors- Above Rs. 10 Lakhs (After Technical Rejections)

Thie Basis of Allotmant to the Non-Institutional Invastors, who have Bid at cut-off Price or at or above the Issue Price of Rs. 70/~ per Equity Share, was finalized in consultation
with BSE Limited. The category has been subscribed 1o the extant of 30.64 limes. The total nurmiber of Equity Shares Aliotted in this category is 1, 78,000 Equity Shares to 29

successiul applicants. The details of the Basis of Allotment of the said category is as under; Mote: All capitalized terms usad and not defined harein shall have the respective meaning assigned to tham inthe Prospecius dated September 26, 2025 ("Prospecius”).

Sr. | Mo. of Shares applied |Mumber of applications TRIN B. f ShATNR 0-06 Eqhity Mo s Total No. of shares ':: INVESTORS, PLEASE NOTE j'
% fo total applied in each % to total | Shares Allotled | allotlees to i _ : : ) _
no | for (Category wise) received category per Applicant | applicants | @ ovaied/alioted | | The details of the aliotment made would alsa be hosted on the website of the Registrar to the Issue, BIGSHARE SERVICES PRIVATE LIMITED at www, bigshareoniing.com
1 16000 07 94 46 48 12,000 20.06 6,000 28:307 1,68.000 All tuture correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/Sole applicants, senal number of the Application
Z 1B000 10 308 1 BO.00D 3.30 f.000 1:10 B.000 Farm, number of shares applied for and Bank Branch where the application had been lodged and payment details 2t the address of the Registrar given below:
. ggggg : ng ;gg‘;g 3:13 | Eggg gg g BIGSHARE SERVICES PRIVATE LIMITED
3 54000 1 031 Eﬂ- 000 044 ﬁ' 000 ﬁj 0 3 Address: Office No. 56-2, 6th Floor, Pinnacle Business Park, Next to Ahura Gentre, Mahakali Caves Road, Andher (East), Mumbai = 400093
5 35000 i 041 76,000 066 5,000 0.0 0 :ﬁ‘:f'pﬁéasigfi‘;ﬁmw -
7 70000 2 0.62 1,40,000 257 6,000 0:0 0 : : e Tt 2 .
8 100000 1 031 1.00,000 183 &,000 0:0 0 Investor Grigvance Email. mvestor@bigshareoring, com
§ 4060 Addttional share il bs aoed 1o Succssshul i from §7_no. 11 & — 4000 shares nralool 229 1,000 | 8-206 | 3000 | | |Contact Person: Mr. Babu Rapheal
TOTAL | 325 [ 100.00 [ 5454000 100.00 1,78,000 SEBI Registration No.. INRDD00O1385
On behall of Board of Directors
FOR, APTUS PHARMA LIMITED
Sd/-
Place: Ahmedabad Mahini hardikbhai Gandhi

Date: September 29, 2025

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARE ON LISTING OR THE BUSINESS PROSPECTS OF APTUS PHARMA LIMITED.

Disclaimer; APTUS PHARMA LIMITED (15 proposing, subject to applicable statutory and regulatory requirements, recaeipt of requisite approvals, market conditions and other considerafions, to make an initial public offer of its Equity Shares and has filed the Prospectus with the Regisirar of Companies, Gujarat on September 26, 2025 and theraafter

with SEBI and the Stock Exchange. The Prospectus is available on the website of BSE SME at hitps.//www.bseindia_com/market-data/all-upcoming-issues-ipo_andis available on the websites of the BRLM at www.Hinservices.in. Any polential investors should note that investment in equity shares involves a high degree of risk and for detalls relating

tothe same. please refer o the Prospectus including the section titted “Risk Factors™ beginming on page 28 of the Prospactus

The Equity Shares have nof been and will not be registered under the U.5. Securities Actof 1933, as amended orany state securifies laws in the United States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the

Securities Act, 1933 and in accordance with any applicable LS. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘oftshore fransactions” in reliance on Regulation "S” under the Securities Act, 1933 and the apphicable laws of each jurisdiction where such issues and sales are made. There will be no public
hgﬁeﬂm; in the United States.

Company Secretary & Compliance Officer

-

PUBLIC L lva (= 30 TO WHOMSOEVER IT MAY CONCERN

Thiz = to inform the General Fublic that followeng share cerbficate of LARSEN &
TOUBRO LIMITED having its Registered Office af LET House, Ballard Estate,
Maroitam Morarjes Marg, Mumbai-200001 registersd @0 the nams of the  following
Shareholden's have been lost by them

E-Auction Sale Notice

{Under The Insolvency and Bankruptey Gode, 2016)

MMTP PROJECTS PRIVATE LIMITED
CIN; U45309MH2022PTC434673
Repd. Office : 158, Dani Corporate Park., Vidyanagan hMarg, Kalina, Santacruz{East),
Vidyanagari, Mumbai, Maharashira, India, 200058
E-mail ID : vopplZi@edelwessalts. com | Contact Mo: 9819902525

CIMPORTANT” |

Whilst care is taken prior to acceptance of
advertising copy, itis not possible to verify

S V Distributors Private Limited (In Corporate Insolvency Resolution Process)
Regd office: 228, Keyluo Indutirial Estale, Kondivita Road, J.B. Nagar. Andhari (E), Mumbai — 400058

o E K . o DATE & TIME OF E-AUCTION: Monday, 06th October, 2025 from 4.00 PM to 5.00 PM its contents. The Indian Express (P)
Folio N Distincive Nos, | Ne.of . ; . p
Form NO. CAA. 2 Name of Shareholder) Cert. No. e | shiras E-Auction of Sale of Inventory of SV Distributors Private Limited - In GIRP will be conducted on “As is where is basis”, “As is what is basis”, Limited cannot be held responsible for
[Pursuant to Section 230(3) and rule & and rula 7 of the Companies {Compromisas, LATE. Ms. SHAKUNTALA s e mneen e ] L “Whatever there is basis” and "No recourse basis such contents, nor for any loss or damage
Arrangements and Amalgamations) Rules, 2018 “‘:‘;‘E"éﬁ:ﬁ?“ T Reserve | Eamnest Maney Bid incurred as a result of transactions with
BEFORE THE MATIONAL COMPANY LAW TRIBUMAL, BENCH AT MUMBAI ; : g TR - Block Assol Price * Deposit Incremental companies, associations or individuals
COMPANY SCHEME APPLICATION NO. C.A(G.A.A )/157IMB/2025 Bl o gl e L b i (INR)  (EMD) (INR) = Amount (INR) adverising n its newspapers o
in the matter of the Companies Act, 2013 Any person wha has any claim in respect of the said share cartificata/s should lodge 1. | Varlous types ol Spirits al Custom Bonded Godown: §,00,00,000 Ril.00,000 5, 00,000 Publications. We therefore recommend
AND such claim with the Comgany or s Regstrar and Transfer Agents  KFIN 1.Dionysus Supply Chain Pvt. Lid , A-31, Kohinur Industrial Complex, | (Rupeas six [Rupees fifty {Rupess five that readers make necessary inguiries
In the matter of Sections 230 read with Section 232 of the Companies Act, 2013 and TECHNOLOGIES LTD., Selenium Tower-B, Plot 31-32, Gachibowli, Financial District, | Opp. Hingaleo, MIDC Takoja, Taluka Paswel, District Ralgad —410208MH | crores oniy) |lacs only) lacs only) before sending any monies or entering
oiner applicable provisions of the Companies Act, 2013 HYORIaDAC-II00IE Wit 15 days oF publichlion of s notio At Whicty o st e |2 Dionysus Supply Chain Pyt, Lid.. Survey No. 4/1 & 4/2, Devichapada, into-any agreements with advertisers or
AND entartained ard the Company shall procaad foissue E:Jnlim;ﬂaltfgﬁiﬁmtifi. _— Taluka Panve), District Raigad - 410208 MH ! otherwise actiﬂgton an advertisement in
i i 4l i ' ama a aimants. BCary 1 Y : - sinre ) ‘ ny manner [,
TT;::E;;“*EL;?T ETﬁhﬂ?E?}TﬁE%rﬂﬁTﬁ ??LZ,?SEEEELTE? - Dot 2AMa025 SHROFF BHADRESH HFPI'JTILAL * Reserve Price excludes Excise, Custom, VAT and TCS and any other duties, cess, elc. as may be applicable. e mamer Wreoete
& [0 \WILER W e Y rrs 1 |
L Pany: snd thair respﬁ{i'im sharahalders 4 Terms and Conditions of the E-Auction are a3 under:
MMTP Projects Private Limited ' ] 1. Any additional information on E-Awction. Sake shall be made available on reguest by writing fo Resolution Professional on
i ip.svdpl@gmall.com or contact 9349940647,
a company meorparated under ihe provisions of PUBLIC NOTICE 2. Above inventory is kept at Taluka Panved, District Raigad in Custom Bonded warehouses, Interested bédder can visit the premises for
Comparnies Act, 20113 having its registerad office NOTICE OF SURRENDER OF REGISTRATION AS INVESTMENT ADVISER OF inspection with prior appointment dunng office hours from September 29, 2025 11.00 AM to Dctobar 04, 2025 4.00 PM For

3. All ebove invenories are available on "As ks where s Basis”, "As iswhat is basis”, "Whateverthere is basis", "No recolrse basis” & "Ex-
prdown basis”

. The intending bidders are required to deposi EMD by 05 Detober 2025 belore 5.00 PM.

.. The balznce payment has fo be made on or before 20 November 2025 and inventory shall be released upon receipt of balance bid

amowint

Incase the successful bidders fails to make the balance payment by 20 Nowember 2025 then the EMD shall be forfeited.

ABANS COMMODITIES () PRIVATE LIMITED
To Whomsoever |t May Concern,

Mobios |s hersby given that Abans Commodites (1) Private Limided, having SEBI Registralion
Number INATIO015285 and BSE |A Enlistment Mumber 1472, intends to surrender its 5

1
I
at 158, Dani Corporate Park, Vidyanagari Marg, 1
Kalna, Santacruz (East), Mumbai - 4000898, }
CIN; U45300MH20Z2PTCA 34673 }

.. Iransferes Company/ Applicant Conpany

NOTICE AND ADVERTISEMENT OF THE TRIBUNAL CONVENED MEETING OF
UNSECURED CREDITORS OF THE APPLICANT COMPANY

Advertising in
TENDER PAGES

Contact

[ -

. ; i certificate of registralion granted by the Secuntes and Exchange Board of India (SEBI) to Al costs pertaining io registration, permits, duties, taxes shad be borme by the successful bidder. JITENDRA PATIL
g:gzﬁ f{&iﬁ?uiﬁ%ﬁlpgﬁﬂ aﬁi:hﬁ::ﬁ?ﬁ;ﬂaﬂ E ﬂ?ﬁgﬁh i?j:arg?grﬂﬂzﬁ:; act as an Invesimen] Adviser 8, The Resolution Professional has the absolute right to accept or reject any or all offer(s) or sdjournpostpons’cancel the E- Awsction or Mobile Mo :
of the unsecured craditors of the Applicant Company ['Unsecured Creditors') to be held Any person having any caims, complaints, or grievances in respect of the above-mentioned withdraw :my{am:ks or portion thereaf or alier the terms of payments from the auction proceeding at any-stages without asségning any | ; L& : e
through VC/OAVM ( Mesting'), for the purpose of considering, and if thought fit, approving invagman. Adviser may Submit e sama 2l {ne SEBI Compiaini, Reessal Ponal o rasaneret : Su- AL I2015
with or without modification, the arrangement embodied in the Scheme of Amaigamation of htlps.i/scores. seb go.in. ; s ; o AN LA ARE Landline No. :
Vindis Offcce Park 2 Private Limited (" Transferor Company’) with MM TP Projects Private This natice is being issued In accordance with SEBIs requiremants for surender Eialﬂ' -Eﬁmng.;;m e HEjEE[l:ﬂlurl Fﬂ:ﬂ:m.s“ma.I =Sy I:-"ﬂ"hut.ﬂm Ity I'.""“ﬂl A
5 notig q s - aqu 15 for surres ace: Mu IBB! Registration Number: IBBUIPA-0011P-PO0GS4/2017-18/11220 67440215

Limited { Transferee Company’) and their respective shareholders under the prowvisions of
Sactong 230 to 232 and other applicable provisions of the Companigs Act, 2013.("Acl)
and rules made thereunder

of registration.

For Abans Commeodities (I} Private Limited

Sdl-
In pursuanca of the said order and as directad therein further notice is hereby given that Shivehankar Singh
meeting cT_H'ua unsecwered creditors of the Appicant Company be conmvensd and held on Place: Mumbal Director
Monday, 37 day of Novemnber, 2025 at 11 a.m. 15T through Video Conferencing/Cther Date: 29-09-2075 DIN: 07787861

AudiaVisual Means (VCIOAVM').
In pursuance of the Order, and as direcled therein, notice of the Meetings along with
cormesponding annexuras is sent o the Unsecured Craditors (1) via email whose names

PUBLIC

NOTICE TO WHOMSOEVER IT MAY CONCERN

appear n the list of Unseoured Creditors as on the cut-off date decided by the Board of
Directors af the Applicant Company and whase amail addresses wara registarad with the
Applicant Company and (i) by way of RPADY Speed Postwhose emal ids ane not available.
The Applicant Company has appointed MUFG Intime India Private Limited (Fosmearly “Link
Intime India Private Limited™) (referred ko as "MUFG” hereafter) fo provide the facility for
parficipation in the Meetings through VCIOAYM facility and e-voling dunng the Mestings
(wharawer apphicabia),

A copy of the Notice along with the: Explanatory Statement including Annexures can also
be obtained frae of charge from the registerad office of the Applicant Company on all
working days during business hours up o the date of the Meefings and the same will be
available for mspachon in electronic mode. The Unsecured Credilors can inspect the
same up 1o the date of Meeting, by sending an &-mail to the Applicant Company at
voppl2ivindisofficeparks.in.

In case you have any quenes or issues regarding attending Meetings and e-voling. you
may contact the helpdesk by sending a request st instamest@in.mpms mufg.com o
contact on; - Tel: 022 - 4918 6000 [ 4918 6175, Creditors may also write 1o the Applican
Compary at the amail address voppld@vindisofficeparks.in.

Singa the Meatings of the Unsacured Craditors of the Applicant Company ara being heald
Ehrough VG OAWM, the physical attendance of such creditors of the Applicant Company
has been dispensed with, Hence, please nole that the facility of appoinbng proxylies) by
thamwill not be available

The Tribunal has appointed Mr. Punid Kumar Goyal and failing him Mr. Mitesh Shah as
Chairman of the meating of unsecured credilors. The abovermnentioned Schema, if
approved in the meefing, will be subject to the subseguent approval of the Tribunal and
such other approvals, permissions and sanctions from any other regulatory or statutary
authoritylias) as may be deamad nacessary and as contamplated in the Schame.

The Tribunal has appointed Ms, Vineeta Palel as scrufinizer (the “Serufinlzer) 1o
scrutinize the voting through electronic means prios to the Meeting and atso at the Meeting
in a fairand fransparent manner,

The Unsacurad Craditors are requested to attend the hMeeting, through the mode and tha
day, dale and time as siated above. Attendance of ihe Unseowed Creditors of the
Appicant Company participating in the Meatings through VCT OAVM facility shall be
counted for the purpose of rackoning the quarem under Section 103 of the Act. In case tha
required quorum a5 stated above is not present at the commencement of the Mesting, the
Meeting shall be adiournead for 30 minutes. and theremalter, the Craditors present shall be
deemed b constitute the quorum,

Voting in case of body corporate shall be permitied, provided the prescribed form/
auhorzation is filed with the Scrulinizer-at cs.vinestapalelSiamail.com in with 3 copy
marked to the Applicant Company at voppl2@vindisofficeparks.in not laker than 48 {forty-
aight) hours bafore the star of the respective Meatings as required under Ruba 10 of the
Comoanies [ Compromises, Arrangements and Amalgamations) Rulas, 2HE.

Thevaling rights of the Unsacurad Creditors shall b in proportion to the amaunt dus debt
in the name of the Unsecured Gredifors of the Applicant Company as on the cul-off date.
An Unsecured Cradilor, whose nama is recorded in the records of the Applicant Company
as on the cui-off date; shall only be entitted io-avail the facility of voding and aftend the
aforesaid Mesting of the Unsacured Cradilors. A person wha is not an Unsecured Credilor
oftha Applicant Campany as on the cul-off date should treat nofice for information purposa
only. Votes shouwdd be castedin the manner described in the insiructions of the notice

The results of the woling for the above Meating shall be announced in accordance with the
requiatory requeremenis or as préscribed by the Hon'ble: Tribunal wpon receipt of
Scrutinizer's repart

For MMTP Projects Private Limited
Sdi-

Mr. Punit Kumar Goyal

Chairperson appointed for the Meeting

Date : September 29, 2025
Place : Mumbai

. Certificat No. of
| Name of the Shareholder/s | Folio No. eN;g_a € Distinctive Numbers Sl?an?es
RAJESH VADILAL MEHTA | RBoo167 | 279351 (20029392 To 20029441 125
JAYSHRI RAJESH MEHTA 279352 | 20029442 To 20029491| Rg 10/-
279353 (20029492 To 20029516I Each Shar

This is to inform the General Public that following share certificates of NICHOLAS
PIRAMAL INDIA LIMITED. having its Registered Office at Piramal Ananta, Agastya
Corporate Park, Opp. Fire Brigade,Kamani Junction, LBS Marg, Kurla (W), Mumbai,

400070 registered in the name of the following shareholder have been lost by him.

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificates.

Any person who has any claim in respect of the said share certificate/s should lodge
such claim with the Company or its Registrar and Transfer Agents MUFG Intime India
Private Limited 247 Park, C-101, L.B.S. Marg, Vikroli (W) Mumbai-400083 TEL:
+918108116767 within 15 days of publication of this notice after which no claim will be
entertained and the Company shall proceed to issue Duplicate Share Certificate/s.

Name of the Registered Shareholder/ Legal Claimant:
RAJESH VADILAL MEHTA & JAYSHRI RAJESH MEHTA.

Place: Mumbai
Date: 29/09/2025

FOR THE ATTENTION OF THE STAKEHOLDERS OF
AGRIMAS CHEMICALS LIMITED -IN LIQUIDATION

FORM B
PUEBLIC ANNOUNCEMENT

{Regulation 12 of the (nsofvency and Bankrupicy Board of india
fLigpidation Process) Reguiations, 2016)

_ DETAILS
| Agrimas Chemicals Limited

|0&/07,/1973

Sl.Mo, PARTICULARS

L Marms of the Corporate Debrdor

2. | Date of incorparation of
Carporate Debbor

~3, | Autharity under which Corporate | Registrar of Comparies- Mumbai

___Deblor & incorpored /registered )

4, Corporaie Kentity Mo,/ Limited | LS9SOSMH1SYSPLOMIESLS
Liability Identificstion do, of [

___tarporate debtor -

B, Address of the mgstered affce
and princigal office (F ary) of

| Regeterad affice. H2, MIDC Ind. Estate,
|Tadofa, Diat. Raigadh-410208, Maharas)ina

Comporata Debibor | Corporate Office- 602, Gth Foor. ILD Trade
S | |Centre Sector- 47 Gurugram- 122018, Haryana
G, Date of chsure of Insolvancy 25.09.2025
Resalution Process {
7. Lsmuiidation cormmencemsnt date | 25092025

of Corporate Dabtor

B, Name ard regstration number
af the insolvensy professiong)
acting &s Ligusdator

9. | Address and e-mail of the
Liguichator, a5 registensd with the
Basard

;ﬁﬂniﬁ}' burmiar I:'1'|.||;_|IH
{IBBLAPA-DOEACARN-0041 T/ 2022 202314117

| Fiat o, 503, Block-S, Fifth Floor, Opel Orris .
Mnod, Huper Mear Rukman! College |

Bhopal Madhya Pradesh 462026
|sng3ip@emailcom —

| Fid nia. 503, Biock:D, Fifth Foar, Opel Qrris

| Misrad, Huear Near Bukmanl Coliegs Bhagal |,
| Madhya Pradesh 452026

T P . : | Emaif: Lig AgrimasChemicals@grmai com

Fil Last date for submission of -:-lau-'ns!EEi.‘l_":'l._?{IEEu

Motice Is hereby given that the Natienal Company Law Tribunal, Mumbak-Bench-V has
ordered the commendaement of liquidation of Agrimas Chemesals Limited on 2509, 2025
The stakedblders of Agrmas Chemicals Limited are heredy called ugon i submil their
claims with proof on or bafore 26102025 to the liguedator at the address mentioned
BEainst iterm Mo 10.

The financeat ereditors shall sulinmit thelr ciaima with proal by eleatronie means anly. All
other creditors may submit (e claims with thie proof in pacson, By post or by elecironi
TS TS,

Submassion of fatse or misleading proof of clalms shall attract penalties.

Date: 29 September 2025
Place: Bhopal

0. | Address and e-mail 1o be used
for correspanclenee with e
Ll atne

S/~
Sanjay Kumar Gupta

BB/ PA-CD3 PCARM-00 417 A 202 2-202 3/ 14117
AFA valld till 31 Decamber 2025

Liguidistor in the matter of Agrimas Chemicals Lid - in Liguidation
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